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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A.NO. 412 OF  1993 
TUG. 

DATE OF DECISION 

Nrs. 	arati 	Le, , ors. 	 Petitioners 

Nt • p .. Hana 	 Advocate for the Petitioner [s] 

Versus 

ino nton of India 	nrs. 	 Respondent s 

ivir . .o. 3 Nevde for t 1 tO 	3 	Advocate for the Respondent [s 

Mr. 0.1. DSs1 tar R-4 to R-b 

CORAM 

The Hon'ble Mr. 1. 	mskrishndu, 71cc Ocirman. 

The Hon'ble Mr. P.O. Ran ccn, juclic id M:mber. 

J U D GM E NIT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 	r 

To be referred to the Reporter or not ? 

, Whether their Lerdehips wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 1W 
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1.. Mrs. Aatati Apte 
Smt. Lata shagia 
jvxE Chandrika 
shri K.K.MOtWafli 
Shri R.J. Mankani 
shri K.G. patel 

c/o. Mrs. Aarati AQtE, 
'parishram suilding', 
Shiapura, Dharkar Lane, 
\Iadodara - 1. 

(Advocate Mr-P.K. Handa) 

Applicants. 

\je r S US 

The union of India, 
Ministry of Rai1wS, through; 
Chairman, Railway Board, 
'Rail havan' 
New )elhi. 

The Gene ral Manager, 
Western Railway, 
ohurchg ate, Bombay. 

rhe Uivisional Railway Nanager(E.) 
Jadodara Jivision4, western Railway, 
pratapnaQar, Vadodara - 4. 

Mr. N.K. patel (s:[) 
c/o. 	N (s) Cs, WRly, 

RM Office, I3aroda - 4. 

5 • Mr. c • N. Pate 1 (s:L) 
Stores (Elect.) Os jRM Office, 
western Railway, 13aroda. 

Mr. $hantilal K (Os) 
C/o. Sr.).E.E. (I) 
)RM Office, Western Railway, 
Baroua. 

Mr. j.jj. jadahav, 
C/o.sr.j.E.E. (IRS) 
Beroda yard, 3aroda-2. 

Mr. J.S. Ratriod, Os, 
c/o. cwi 
Anmedabed. 	 •... Respondents 

(Advocates: Mr. N.S.Shevde for R-1 to R-3 & 
Mr. G.. Desai for R-4 to R-8) 

p 

3/- 
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ORAL OR)ER 

O.A.No. 412/1993 

i)ate: 1.7.1998. 

per; Hon'ble ir. V. Ramakrishnari, Vice Chairman. 

we have heard Mr. Handa for the applicant, 

Mr. shevde for the official resnondents and 

Mr. G.I. )esai for the private resoondents at some 

length. M. Handa now says that the applicants would 

like to surnit a detailed representation to the 

Railway Athiiinistration 	 regarding their 

grievance inter alia the law laid down by the Hontblc 

Supreme Court in such matters as reflected in 

R.K. Sa.barwal and Ajit Singh Junaja's Case etc. and 

seeks leave to withdraw the present O.A. He also 

shows us JEN  a copy of the Railway Board circular 

dated 15.5.98 addressed to all General Managers 

rearding principles for determining the seniority 

of staff belonging to Sc/Sr prorrotcd earlier vis-a-vis, 

Gefleral/0130 staff promoted later and also an advance 

correction slip No.44 €nc1oed with that letter. 

A copy of this letter is taken on record. We note 

that the Rilways had re-viewed the matter in the 

light of the various judgments of the Hon'ble supreme 

Court and expect that the Railway Board should 

scrupulously follow the principles as enunciated 

by the supreme Court in such matters and take whatever 

step is called for regarding prepar.tion/mojjfjcatjon 

of the seniority list which may be done pursuant to 

the Supreme Court decjion5. 



2. 	With the above observation, we grant leave 

to Mr. Handa to withdraw the present O.A. The O.A. 

is disposed of as withdrawn. No costs. 

(P.C. Kanflan) 	 (y.Ramakrishnan) 
Merpber(j) 	 vice Chairman 

vtC. 

AA 



I 
	

IVE IR 

ii . 	 - 

Afation No. 	 of 19 

Transfer application No. 	- 	 Old Write Pet. 

CERTIFICATE 

Certified that no further action is required to be taken and the case is fit for consignment to the Record 
Rpom (Decided). 

Dated: 

Countersigned. 

Section Officer/Court Officer—•22_ck 	 Signature of the Dealing 
Assistant. 

MGIPRRND-17 CATI86—T. S. App.—.30-101986--150 Pads. 
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